
Central Adminintrative Tribunal
Erincipal Bench: New Delhi

CP 271/97
IN

OA 1641/92

Nev Delhi this the 13th day of Novemlrier 1997.

Hon'ble Dr Jose P. Vergheso. vice Chairman CO
M^'ble wr K.^itniiKvatiarritetiber (A) —

Shri Ajay Kumar Singh
R/o Village & P.O. Silohri
Via Madcra, District Chapra
Bihar.

(By adocate: Mr S.K.Gupta)

Verr-ius

Shri OM Prakas!.
Divisional Railway Manager
Nortlit:rn Railway
Moradabad,- (U. P.)

(By advocate:Mr P.S.Ma! endru)

ORDER (oral)

By Dr Jose P.Verghese, vice Chairman

It IS stated that in pursuance of our orde- dated
20.5.97, appropriate orders of reinstatement have teen passe<;
in Ootober 1997 and the petitioner has joined his p,st in the
sane tenth. Counsel for the applicant submits that since the
order being passed is delayed fo, re,re than three months, „e
are inclined to dispose of this CP and discharge the notice
subject to payment of Rs.lOO to the petithoner

l5jK^thykymar.- (pr.Jos^.f''.Verghese)
Vice Chairman (J)

aa.

..-Petitioner.

-.-Respondent.


